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Shri G,K, Masand, counsel
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Shri R,K, Shetty, %ounsel
for respondent No,l &and 2,

Shri V.S.Masurkar, counsel
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We have heard the learned counsel for
the parties, It is apparent that the applicant was
on deputation to the office of . respondent No. 3 and
upon the parent department glVln; the promotion which
was due to her amé-she was{éggéﬁjio be relieved .
The grievance of the applicant was tHﬁtgﬁ::boarent
departmenttggfalled to absorb her SjNShrl V.S.Masurkar

counsel for the respondent informs us that the
department is prepéred to relieve her forthwith,
We have granted two adjournments to the respondent

No 2 to file the reply. No reply have been filed.
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Shri Shetty prays for an adjournment, We are not
inclined to grant further time., The order dated
1.3.93 (Ex. A) shows that the applicant was promoted
to the post of U.D:C. on regular basis with effect
from 1.3,93 until further'orders vice Smt. A.J.
Abraham, UDC with‘special pay promoted as UDC
in=-charge, By order dated 16.4,93 the respondent

No 3 was asked to relieve her, i"'" - ’;E_\;i}

e

In the circumstances, we find that

the applicaent is entitled to the relief soughtﬁfbr‘i

: . . ]
We, therefore, direct the respondents to promote ¥
the applicant to the post of U.D.C. with effect

from 1.3 93 and to pay the arrears of pay and

allowances from l 3‘93 till she is appointed to

\,4_‘__,‘/\-_/\_;
the post of U.D.C, The order be complied with
within two weeks from the date of receipt of
M y
copy of th@k’ordep. Shri Masand undertakes +to

serve copy of the order as soon as he receives

the copy.
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Member (A) . Vice Chairman



